
STATE Vs. Gulshan @ Lucky @ Monu @ Lefty
FIR No.128/2017
U/s 323/341/448/34 IPC 
PS Alipur

11.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 

 File  taken  up  today  on  the  receipt  of  application  from  Jail
Superitendant, Jail No.12, Mandoli Jail, Delhi regarding Gulshan @ Lucky @
Monu @ Lefty. 
 
Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 None for the applicant / accused Gulshan @ Lucky @ Monu @  
  Lefty.
 

 Perused. Heard. 

 As  per  judicial  record,  bail  order  in  favour  of  the  accused

Gulshan @ Lucky @ Monu @ Lefty was passed vide order dated 10.01.2019.

However, the accused had not filed / furnished the bail bond / surety bond in

the sum of Rs.10,000/-  as he was in  Judicial  Custody of  another  case of

murder. Hence, the status of the accused in the present case is that accused

Gulshan @ Lucky @ Monu @ Lefty is still in JC in the present case. 

 In view of the above, the present application is disposed off. 

 Copy of the order be sent to the DLSA, North,  Rohini  Court,

Delhi as well as Concerned Jail Superintendent through electronic mode. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          11.06.2021



State Vs. Jabarjang Singh
FIR No.39/21
u/s 147/148/149/152/186/269/353/332/307/395/397/120B/34 IPC
R/W Section 3 of Prevention of Damage to Public Property Act, 1984
PS SP Badli (Crime Branch)

11.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 
Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 Sh. Nitin Kumar, Ld. Counsel for the applicant / accused    
  Jabarjang Singh.
 Surety not present. 

 Perused. Heard. 

 In the present matter bail bond / surety bond on behalf of

accused was furnished on 07.06.2021 and same was accepted till today

subject to the verification of bail bond / surety bond and soundness of

surety. 

  Bail bond verification report received from the IO. 

 IO has submitted the verification report stating that surety

Baljeet  Kaur is not  residing at  address mentioned in the bail  bond /

surety bond since the last  three years.  No reasonable explanation is

given regarding the same. Further, no reasonable explanation given in

the absence of the surety. Therefore, considering the facts of the case

and keeping in view of the conduct of the surety, the present bail bond /

surety bond is rejected. 

 In the interest of justice, one more opportunity is given to

accused  for  furnishing  fresh  bail  bond  /  surety  bond  till  3  pm.  Be

awaited.

          (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          11.06.2021



At about 3.15 PM. 

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 Sh. Nitin Kumar, Ld. Counsel for the applicant / accused    
  Jabarjang Singh.
 Surety not present. 

 Ld.  counsel  submitted  that  he  is  not  able  to  furnish  the

fresh bail bond / surety bond. 

 Considering  the  submission  and  keeping  in  view  of  the

rejection of the previous bail bond / surety bond, the accused is directed

to surrender himself before the court.

 At this stage, ld. Counsel for accused submits that accused

has not been released from JC till date as he was in Judicial custody in

another case of attack by protesters on Lal Quila on Republic Day. 

 Considering the submissions, let the intimation be sent to

the concerned Jail Superintendent that the bail bond / surety bond of

accused Jabarjang Singh has already been rejected and accused shall

not be released from Judicial custody and be considered as in Judicial

Custody of the present case. 

 Copy of the order be sent to the counsel for the applicant,

Investigation  Officer  (IO) &  concerned  Jail  Superintendent  through

electronic mode. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          11.06.2021



State Vs. Ravi @ Pehalwan & Anr.
FIR No.287/2020
u/s 302/506/120B/34 IPC
PS Alipur

11.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 

Present: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
  IO Insp. R.S. Meena from Special Staff through VC. 

   Heard. Perused.

 This  is  an application for  issuance of  NBWs against  the

accused Ravi @ Pehalwan. 

 It is stated by the IO that accused is wanted in the present

case  and sincere  efforts  were  made  but  he  is  still  absconding and

evading his arrest.

 Keeping  in  view  facts  and  circumstances  of  the  present

case  and  considering  the  averments  made  in  the  application,  issue

NBWs against the accused Ravi @ Pehalwan for 22.07.2021. 

 Copy  of  the  order  be  sent  to  Investigation  Officer  (IO)

through electronic mode. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          11.06.2021



STATE Vs. Shri Bhagwan
FIR No.163/2021
U/s 279 IPC
PS Alipur

11.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 
 
  Fresh charge sheet filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 IO HC Vikas through VC.
 Accused is stated to be on police bail but not present  
 today. 
 

 Perused. Heard. 

 Charge-sheet alongwith relevant documents gone through.

The material  on  record,  prima facie,  is  sufficient  to  take  cognizance

against  the accused for  alleged offences.  Accordingly,  cognizance of

the offence mentioned in the charge-sheet is taken against the accused.

 Issue  summons  to  the  accused  alongwith  notice  to  his

surety for 25.10.2021. 

 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          11.06.2021



STATE Vs. Azad Kumar Mahto & Anr.
FIR No.319/2019
U/s 25 Arms Act
PS Crime Branch

11.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 
 
  Fresh charge sheet filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 IO HC Ashish Kumar through VC.
 Both accused are stated to be on court bail but not present
  today. 
 

 Perused. Heard. 

 Charge-sheet alongwith relevant documents gone through.

The material  on  record,  prima facie,  is  sufficient  to  take  cognizance

against  both the  accused  persons  for  alleged  offences.  Accordingly,

cognizance  of  the  offence  mentioned  in  the  charge-sheet  is  taken

against both the accused persons. 

 Issue  summons  to  both the  accused  persons alongwith

notice to their sureties for 25.10.2021.

 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          11.06.2021


